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“These wete discontinueq thereafier,

Accordingly, the first sentence of the
reply to part (b) of Unstarred Ques-
tion No. 3327 answered on 23-8-1974
should be substiluted as tollows:—

“With the shiffing of certun offices
form Delh ‘o Farid~hag Gov.urmert
had 1s.ued orders on 16-6-1966 giant-
ing CCA to the staff who were trans-

 ferred to Faridabad on or after the
1st January, 1966 at Delh: rates as
under:—

(i) at Delhi rates for one year.

(if) @75 per cent of Delhi rates
for next gix months

() @50 per cent of Delhi rates
for next six months

(1v) @25 per cent of Delh rates
for next six months

It was discontinued therefater.

This was done 1o mitigate the hard-
ship, resulting from the shuUtmg of
these offices Subsequently, however,
on persistent demands from those
Central Government employeea sta-
1iomed at Faridabaq including the Cen-
tral Government Press Employees
posted there, who were pot covered
by the above mentioned orders, these
orders were extended with effect from
1-9-1968 to all Central Government
employees statoned at Faridabad as
or 1-9-1968, who werr not covered by
the orders of 16-6-1966"' I regret
in-accuracies in my reply

1119 hrs T
RELEASE OF MEMBER

MR SPEAKER: I have to inform
the House that I have received the
following telegram, dated the 6th
September, 1974, from the Com-
missioner of Police Ernakulam City: —

"Shri N. Sreekantan Nair, Mem-
ber, Lok Sabha, who was arrested
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at 10.20 hours on the 6th Septem-
ber, 1974, under Section 161, Crimi~
nal Procedure Code, for o

picketin.g at the Iligh Cowt, ¥rna-
kulam, was released at 18.00 Hours
on the 6th September, 1974." N

SHRI JYOTIRMOY BOSU: Diamend
Hurpvar) W1, every day one M, ®. is
arrested?

MR SPEAKER, The law does not
count days He 1s g good man. » It

would have been very inaonveq-nt
for hum to pickel there

———

11.20 hrs

PERSONAL EXPLANATIONS BY
MEMBERS .

SHRIMATI BIBHA GHOSH GOS-
WAMI (Nabadwip): Sir, on 8-8-1974, [
made a statement that on 14-11-1973
I was detaineq for four hours in Rana~
ghat and that no intimation to that
effect was sent to the Lok Sabha. My
statement so fai1 as it relateg to Inti-
advon sent to Luk Sabhg was not cor-
rect and 1t was based upon misguading
information 1nasmuch ag I subscquent-
Iy found that on 16-11-1973 the Spea-
ker made mention of my arrest and
actually read out a telegram in that
behalf I am unhappy over this mis-
take and I want to go on record with
the corrected state of things and also
my expression of regret

SHRI JYOTIRMOY BOSU (Dia-
mond Harbout) Mr Speaker, Sir, on
3-7=-1874 1 w,y spcaking on the orlvi=-
lege 1ssue The following could be
seen from the Debates (Pages 15230-
31)—

“SHRT RAM GOPAL REDDY:
Our information 1= that for every
question he 1s putting, he is getting
about Rs. 4.500/-.

SHRI JYOTIRMOY BOSU: 1
shall give you the whole of it
Make a check You can come to

my house and take whatever is
there



¥s Personal Explanations SEPTEMBER 7, 1974

SHRI L. N. MISHRA: These are
mot in your house. They gre
elsewhere. I can challenge it. You
are getting Rs, 10,000 per mensem
for a House in Calcutta.”

The Statesman other press reporting
s as follows;—

®A Congress member, Mr, Ram
Gopal Reddy, interrupted to gay Mr.
Posu was recefving Rs. 4,500/ for
putting each question.

“Mr. Bosu: You can come to my
house, and take whatever is there

“Mr, L. N. Mishra: It is not in your
bouse, but elsewhere. I am told
you get Ra. 10,000} per month from
a business house in Calcutta”

All that hag been stated above are
wholly untrue, malicious ang false.

8ir, you are the custodian of the
House and you are the protector of our
Gonour and dignity, and I woulg be
failing in my duty if I do not rcport
fo you what I apprehend, namely, a
@eep laid conspiracy against me which
I now unfolding itself.

Shri L, N. Mishra and Shri Ram
Gopal Reddy should prove before a
Parliamentary Committee the above
mentioned allegat'on made against me,
and should they fail to prove it, they
ghould resign their seats in Lok
Sabha.

off wrw fag @ wwid : weaw
o, of, wg ¥ vz o FEAT Wi @
frwRedimr@iga 1 a8 ar &
wy §iZ & YT 747 |
SHRI JYOTIRMOY BOSU: Sir, it

the allegations that I receive Rs. 10,000
pam. from a business house and tlut I

get Re. 4500 for each question I
in Lok Sabha mprwld.lgh:u
sign, Iunginyouabhnkmig
aation letter. This is not the first

4 W o
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Mr. B. P. Maurya had to come with
bended knees and apologise for making
a sumilar statement on tBe floor of the
House,

SHRI P. K. DEO (Kalahandi): I rise
on a point of order.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRE
B. P. MAURYA): Don't misquote me;
I never apologised, Don't misquote

SHRI P. K, DEO: S8ir, this forum
should not be, should never be used
for mutual recrimination. When a cer-
tain allegation is made and it has beem
challenged by Mr. Jyotirmoy Bosu, it
ghould be referred to a Parliamentary
Committee, or to a Privileges Com-
mittee, Mr. Ram Gopal Reddy should
not bring it up and waste the time of
the honourable House on a statement
which is not in the order paper.
(Interruptions).

MR. SPEAKER: I am very sorry, all
of you may please it down. Let there
be no debate on this.

SHRI DINEN BHATTACHARYYA.
(Sw.amptic). Mr, ftam Gopal Reddy
hag already admitted Mr L N M shra
should come. He should say about it

MR. SPEAKER: I quite agree with
Mr. P K Dreo that we should not in«
dulge in mutual recrimination.

SHRI MADHU LIMAYE (Banka):
Mr. Bosu is ready for a Parliamentary
enquiry. Are they prepared?

t gew wregEw : (qeAT)

oo YT, WO T W gy

{’nﬁ";ﬁ argar § femfRaEfiadd
ﬂﬂ_m‘ﬂ_l

SHRI BOSU: The
matter has come in the List of Busl-
ness. There ig the name ol Mr. L. N.
Mishra. Is it not his duty to come—
who is the Minister concerned, whoet
pame is listed here?
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SHRI PRABODH CHANDRA (Gur- «

daspur): I accept his challenge. I
eharge him that he has brough{ down
the dignity of the House by his un-
dignified behaviour. If he jg prepared
to accept the challenge I am prepared
to resign my seat. Just now I g.ve my
resignation, on this issue. Let him
resign his seat.

MR. SPEAKER: Mr, Reddy what do
you want?

SHRI M. RAM GOPAL REDDY
(Nizamabad): I never said that. I
never gaid that Mr. Jyotirmoy Bosu is
taking money from somebody for
every question, What I meant is that
he is wasting the time of the House,
for every minute the cost of this House
2 Rs. 4,500/-,

SHRI JYOTIRMOY BOSU: Where
1 Mr. L. N. Mishra?

MR, SPEAKER: You have given
your explanation. Kindly sit down
please.

SHRI P. K. DEO: Sir, we have been
demand ng discussion on various
grounds on the conduct of Shri L. N.
Mishra so far ag Bharat Sevak Sama)
is concerned. In the Busmess Advi-
sory Committee we were assured it
will be takep up in the next Session.
He sides from the House, (Interrup-
tions)

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): Sir, it is unfortu-
nate somet mes out of emotion or in
the heat of arguments some Members
make gome comments which, rightly
or wrongly, malign the character of
the hon, Member of the House. It is
unfortunate to make any comment
againgt any Member without any base
but don’t you ggree this atmosvhere to
malign somebody’s character came
from the hon. Member, Shri Jyotirmoy
Bosu himself. (Interruptions).

¥You have said many a time that
Uma Shankar Dikshit is a thief: Smt.
Indira Gandhi ig a thief. You must
be careful gbout making your obser-
vationa,
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MR, SPEAKER; This is again going
to viliate the atmosphere. We have
said enough against each other during
the last 4-5 days,

st wew fagr@ wogdt : gw
fifsq mdw w0 sfeq sroaw &
s § | of, Wifaw s & @A
e foar § ) vy wrs s fw
amar off Wew & fZar w1 oaAr
effag: aa2i et alw st Wk
¥ 5 #ar gomw & o sfwa araae
fast & orq o1 gATT § 1 wIw qEd
and & wodr o weaqr T

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I want your guidance
on two points. The first is: when any
persona] statement is made by an hon
Member in vindication of his honour
should it not be a practice that the
other man concerned who hag made-
the allegatio must be present? It
there is a lacunae in the rules, it is
for your consideration whether that
lacunae should not be filled.

The second thing is. if the hon.
Member who denies these allegations
as completely malicious, fabricated
and false and also suggests that a
machinery be set up to ascertain the
truth in the matter, whether his sug-
gestion for the setting up of a special
machinery should be completely ignor-
ed or should Parliament take notice ot
it. The hon'ble Member, Shri Bosu,
has said that he is prepared for an en-
quiry by a special machinery to ascer-
tain the truth in the matter, so if the
other party is not prepared to accept
his suggestion, then, the conclusion
would be inescapable—and it should
be recorded by the Chair—that the
other hon’ble Member hag indeed
deliberately mis-represented to the
House, and is  therefore, guilty of
breach of privilege of the House,

b ooft wyfoe® ¢ A sweqr wie
wifar &1 warw &) o sfosiw Wy
A 7 daw o e & (e fear §
wfer g wiv % § fie vadw ufufe
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31 Wi o 21 weeat Avey ave wrg
MR R R TR R SR Cf 8]
wqreon W gEmErd W ¥ greor F
wrg & afad | Frareqrrsgr g fe oa
v avg 1 wiqaw fegr srar g Ay aran
g aF! famr v avfm o o an saer
o & fag wrT w1 F1EErS w5 w9
af9q ARraT oY ¥ AT A AT A
RAtzA gw AT ¥ wgafy w1 for 3
#x, ft 77 7 AR T ¥ faarrwn a
Ffagd ) 39% 7 T Y AGR 0
SR FATT FTATMR R 192 AL
wex o @@ &1 foar w=t & farw ww
¥ sarar wfqdvr § a3 a9 & fom darc
AT & 1 W AT ST FAT ST I &
T IAFN AT A & (A AT FAT7

T

SHRI H. N. MUKERJEE (Calcutta—
Northe-East): Sir, you have been
pleased to put this on the Order
Paper.

MR SPEAKER: I am bound by
this. But, after the statcment. there
cannot be any debate.

SHRI H N. MUKERJEE: Sir, my
additional submission would be that
gince the matter is on the order paper,
and since the hon. Mimster of Parlia-
mentary Affairs and you have been
pleased to say that this would be on
the order paper, I should take it that
the Minister concerned was  honour
bound at least to give the House some
indication of what he was likely to
put up before you. Because, Sir, after
what Mr. Bosu has told us, the House
is in bounden obligation to pursue
this matter and see that the honour
of 1ts Members un this side ur that is
cleared.

You can find out some mechanism
for it. But, I should have thought
that the Minister concerned should
have come today, not that Mr. Ram
Gopal Reddy should come and say
something. I do not understand. Either
Mr. Raghu Ramaiah has neglected to
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tell Mr. L. N. Mishra or
Mighra chose to forget all about
obligations (Imterruptions). It

the Order Paper. This is what I have
said in the beginning. Sir, you should
give us some guidance as to what to
do and why do Ministers in the last
day of the Session just not come at
all with regard to answering these
2lledutim

SHRI S M. BANERJEE (Kanpur):
Mr., Speaker Sir, I am on a point of
order (Interruntions) My voinl of
order arises out of the personal ex-
planation given by Mr. Jyotirmoy
Bosu, and the specially the last por-
tion of his statement. May I remind
you, the convention of this House, the
decision taken by your predecessor
in two cases. One was, Shri Mani
Ram Bagri, an ex-Member of this
House made cerlain sweeping remarks
against Prof Humayun Kubir when he
was a Minister....

AN HON. MEMRBER: Not Shri Mant
Ram Bagri but Shri Prakash Vir
Shastri.

SHRI S M. BANERJEE: Shri Pra-
kash Vir Shastri's was the sccond.
This was by Shri Mani Ram  Bagrl.
Sardar Hukam Singh was in the Chair
and then both the parties requestea
him that the matter be investigated
because the charges were very serious
and hoth the Member and the Minister
maintaineq their stand and, there-
fore, Shri Humayun Kabir drmandea
investigation by the hon. Speaker or
by a Commitiee of Parliament.

In another case, when I mentionea
the names of two Ministers in connec-
tion with a call attention motion, the
two Ministers who were supposed to
be according to wmy information,
in our pay-books of Birlns—I mrn-
tioned the names of Shri Satya-
naravan Sinha and Shri K. C Pant—
the Ministers danied Shri Pant
denicd the same dav and said that he
had already left the Birlag but Shri
Safvanara~en Sinhn took wanted time
and said he wonuld reply latter on.
Then, after some time, whep I went
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to Srinagar I came to know that a
privilege motion was moved against
me by Shri A, B. Vajpayee that 1 had
tried to defame the two hon, Minis-
ters. I immediately rushed to Delh
because I wanted to prove that I had
enough proof with me that he was
getiing money from the Birlas and
many of his bills were paid by the
Birla house, Naturally, these Lwo
,cases are there.

Here, a sweeping remark has been
made by a Minisfer against a Member,
It is better that in such cases where
sweeping remarks are made against
a Member or a Minster, it is investi-
gated by a Standing Committee of
Parliament. I feel that in this parti-
cular case, when Shri L, N. Mishra
made these remarks against Shri Jyo-
tirmoy Bosu that he was getting
Rs., 10,000 from a particular business
house, it is his moral duty to have
come here and said, ‘Sorry, that in-
formation is wrong' or that the entire
matter should be referred to a parlia-
mentary committee. It is not against
Mr L N. Mishra: Even if the Prime
Minister or any Minister or any Mem-
ber has made such sweeping remarks
against another member, it is your
duly to appoint a committec 1mme-
diately to mnvestigate the whole thing
so that the cloud of suspicion 18 re-
moved.

SHRI SEZHIYAN (Kumbhakonam):
The hon member who iv aggricved
by and objected to the remarks has
given a notice whirh has come on the
order paper #nd n al' fairne-< fo the
House, the Minwtler should have bren
present to give an effective reply Now
that he has not replied nor is he pre-
sent in the House, I would request you
to have this matter postponed till
Monday when he may be asked to
come with his explanation before the
House. Only after his explanation the
House can take a decision in the mat-
ter.

Tn this respect, I want 10 make one
submissgion to you. In this House this
has become almost a practice every
day to pass sweeping remarks and
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gome of the Members are being brand-
ed. Unless such wild allegations are
properly dealt with, they will leave
a cloud not only on the Member but
on the entire House. Therefore, when
such references are made, [ want yo
to take very serious note and asx the
Member to either prove it or face the
cunsequences. This should be made
abundantly clear and made effective
also.

In this particular case, we may hold
the matter till Monday giving an
opportunity to the sedd Minister, Shri
L. N. Mishra to come before the
House ..

SHRI SHAYAMANANDAN MISH-
RA: He can come to-day also, later in
the day.

SHR] SEZHIYAN: Yes, but by Mon-
day positively he should come so that
the House may decide the future
course of action.

SHRI DINEN BHATTACHARYYA:
Before you give your ruling, let me
make our position clear. This is not
a question of Shri Jyotirmoy Bosu's
personal matter. I know that begin-
ning from the Prime Minister to the
other members, all of them have mali-
gned our Party. Shri Jyotirmoy Bosu
is a recponsible Member of our Party
and Shri L. N, Mishra has intentional-
ly maligned hum. If you do not do
this thing, I fully agree with  Shri
Sezhivan that this matter should be
postponed and a thorough investiga-
tion made.

If that fellow.., (Interruptions)—
yes, he 18 no better than a fellow; 1 do
not considey him to be a Minister—
was honest, he should have come here
and clarified his own position. There
are so many charges against him, He
cannot go to Bihar. The people will
beat him He has looted the money
of the people.

So 1 say that the matter is very
serious and the proposal of Shri
Sezhiyan must be accepted by you
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and a final decision must be given on
Monday.

SHRI P. G. MAVALANKAR
(Ahmedabad): Shri Jyotirmoy Bosu
has made a personal explanation. You
have rightly observed that after that
there can be no debate, But the
whole point is not of a debate, but
of m certain lacuna in the procedure
on the part of the Railway Minis-
If the rule is silent, it would, I
in all humility, be for the
Chair to give guidance and direction.
or any other member
whose name appears on the order
paper must remain present. If he is
not present, I want to know why.
During these last ten minutes or so
tha are discussing this matter, I
find that the Minister of Parliamentary
Affairs is in the House, but he does
not seem to be moving. Normally he
is always moving from one place to
another. But today, I see that for
the last ten minutes he is very sta-
tionary; I do no know what has hap-
pened to him. I should have thought
that afier all this discussion, the
Minister of Parliamentary Affairs
would jump instinctively and natural.
1y, ag is his habit, and go to find out
where the Railway Mimster is, But
he has not done so.

Last week I had said that this pro-
vision of a personal explanation is a
gacred device, If a member is using it,
as my hon. friend. Shri Jyotirmoy
Bosu, has used it today, it 13 because
he feels angered and disturbed that
false charges are made against him,
It is not a question of only Shri
Bosu; it is a question of any member,
on this side or that side. If members
are allowed to make charges and not
substantiate them, that would be
righly improper and objectionable,
8ir, you ree what Shri Bosu has said
He says that Shri Mishra and Shri
Ram Gopal Reddy should prove the
charges before a parliamentary com-
mittee, not the CBI or any other gov-
ernment body; if they are unable to
prove the allegation they had made
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they should resign their peats in the
Lok Sabha.

So, Sir, I support Shri Sezhiyan's
point. Please keep the matter pend-
ing. You have still time. Let Shrt
Mishra explain on Monday and if you
are not satisfied, then you should go
ahead with the appointment of a par-
liamentary committee. Let this whole
matter be probed Into so that ne
member of the Heuse, whether on this
side or that side, whose honour has
been involved is wrongly or unneces-
sarily punished.

ot wew fagrdt wwddt : wew
wgea, it sft wrod afeare X
wrant gfem frar § fie W3 A o
T gear wfy & a1, . (SrAww)
. . .oz & gy afafez aE TET
X A AATCE | IR qga ¥ wTH @
) fagre # wrd Todrfa & W TR
F1 & wwar & fF S wTET O
7 2 &1 1 gafag v W el o
w4 &7 wrer feay s fgd ) waw
& fear mar X FEATE 7 A7 WHEAT
1 @t W ¥ fasee GramEwd wAE
a7 77 feav & v ffaaar &1 g oot
S AT ) AL TE ISAT AT FHAT &,
W WA HOF X AT a8 ATAAT JSEAT
QR | TATAT a1 AT ag WO e frr
avar =fey ar et afaa far s
wrfga 1

SHRI SHYAMNANDAN MISHRA:
It is a dehiberate misrepresentation, &
clear case of privilege,

MR. SPEAKER: This has been
raised. We had no rule that when a
member gives a personal explanation,
that copy should be sent to others
also, But if a member’s name 18
mentioned in the order paper, then
I think it is notice to all. The position,
as 1 have explained a number
times, is that when a member wants
to make certain allegations against
another, the rule is that he must give
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to the Speaker a copy of the
allegations, and that is sent to the
other member.

SHRI KRISHNA CHANDRA
HALDER (Ausgram): He need not do
that.

SHRI PILOO MODY (Godhra): Not
in the case of a Minister. A Minister
can be attacked without notice.

MR. SPEAKER: Even if it be that
something is to be said against some
citizen or member of the public, we
have been following this practice that
when something is to be said against
somebody outside, a business concern
or .some individual, a copy is always
given to the Speaker. But in the case
of members, we have been following
the practice that when an allegation
is to be made against any member of
the House, a copy should be given to
me. I sent it to the member con-
cerned saying that ‘this allegation
against you is coming’ so that he gets
ready.

So, I followed this practtce that
whenever an allegation is made, the
member could there and then refute
it. But if he does not choose to do it
there and then and wants to make a
statement on the next day, a copy is
given to the Speaker and it is put on
the Order Paver. But if the nome is
not mentioned that is a different mat-
ter, In that case, we can consult the
Business Advisory Committee as to
what is to be done. But when g name
s already mentioned in reply to the
allegations made by =o and so, it is
enough notice.

A uraq ferr & 99F fAg Fam
w7 waEr fare @Fam g

St R AE: ae A gEr & fF
™ "4 & g2 e

|l gF7 92 YA GFR &
w1 Zifdu |
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wer wYETc ooft AfFgmre ¥ o
R

The office will convey it to him
that this has come,

AT FTAT T3 AGHTC A9 TR
ferr ot 3t qfewer gy s ) fee 7@
& g fawra

Some procedure has to be carefully
revised for it.

oft iw< I fag (@)
T WRIad, AU FTEE ATE A6 2 |

Qe R . WY d7 FE A9
qraa 7S AN

= AT TN [g: AR ARAY
79 1 377 F T=AAT g ATHAT GA
F I3 #r gaafa & &1 F 5 faaay,
1974 Y AT FI IfFT F ak & 72
HIRAT S3137T | 5 faawas #1 51 Fo 01
g gAT IFA AW &I aFers 20§
wyET eara faw 373, 374 FY AR
yrgee FAT Arear § | faw 373 =@
IFTL %

“The Speaker may direct any
member whose conduct is, in  his
orinion, grossly disorderly, to with-
draw immedtately from the House
and any member so ordered to with-
draw shall do so forithwith and shall
absent himself duning the remainder
of the day’s sitting.”

az ara § smaw arwy zofaw s3
= Z 5 377 F o7 WA A3
TUAT AT Fg 3T A0 T AR THRA &
q(Z T T AT IF 9T FO FF qFA &
a1 AE—AZ | ATIY ATAAT =AMRTTF ?
(31@aa) . . . T ANMI 7 AIAAA
qZF0 FT qEI TG @I B, T IR
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Rule 377
F3 T a1q g3 foaw gq @Ml B AR

T4 EA T AARTF[ F(E 959 a1 #4129
IT 9T A1 §Fd & AT TEI—3F T H
oraaT {907 =rEar g1

MR. SPEAKER: I cannot say any

thing off hand. Rule 373 is not con-
nected with Rule 377,

11.54 hrs,
MATTER UNDER RULE 377

REe. PROCEDURE 1N THE HOUSE ON 5-0-T4

SHRI MADHU LIMAYE (Banka):
Mr. Speaker, Sir, afier you re-entered
the House to take your seat on the
Thursday eventng, I quielly returned
to my seat. I said not a word during
the discussion that followed., I did
this because I did not wish to aggra-
vate matters.

I have since studied Shri Vasant
Sathe’s so-called “Counter Motion”, It
was in effect an amendment, no matter
by what name it is called. It should
have been moved immediately after
the mover of the privilege motion had
finished his opening speech. I am not
going into the question of its admis-
sibility. To move it at a later stage
in the Debate would have been irregu.-
lar. After Sh. Pilog Mody's reply
speech to allow Shri Sathe to move
an amendment or a “Counter Motion”
was to make nonsense of all proce-

dures of the House. How could I
tolerate that?
Lok Sabha Bulletin, Part I, says

that at 6.30 .M. Shri Atal Bihari Vaj-
payee moved a Motion that the House
be adjourned.

But Members can move adjourn-
ment of the House only under Rules
56—63 to discuss a matter of urgent
public importance and under no other
rule

What the Opposition wanted was
that the Chair should adjourn the
House in view of the fact that the
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matter under consideration, namely,
Sh. Piloo Mody’s Privilege Motion and
my amendment to it had been dispos-
ed off, and the sitting could not be
extended without the sanction of
the House. At this stage, a3 Motion
could have been moved that the sitttng
be prolonged upto say 7.30 P.M. or 3.30
P.M. or what-ever the time desired.
Shri Raghuramaiah often moves such

Totioaz, Buil S, hoeswoamaiah moy
ed mo such: Molien ¢t C20 PAL on
Trursday, Did any other BKember

move such a Motion? The answer is
an emphatic ‘No’. Yesterday's Debate
and Bulletin Pt. IT will bear me out

In the absence of a Motion to pro-
long the sitting beyond 6.30 P.M., the
subsequent procecdings were irrceular,
Under what Rule, I would like to ask,
did the Chair allow the Adjournment
Motion to be moved? .Undw: what
Rule, may 1 know, Shri Salhc was
called upon to move the “Counter Moo
tion”? The next item on the List ot
Business yesterday was Shri Deva
Kanta Boronzh's stetement: and  Qil
Development Board Bill,

Under what rule could the Chair-
man take up a Motion of which no
proper notice had been given and
which was not on the Order Paper?

Even the Motion seeking tg suspend
the relevant Rules had not been made
to enable any “Counter Motion”, ot
the type which Shri Sathe sought to
move, to be discusseq in the House.

You told the House after you re-
turned to your seat that you had ad-
mitted the Motion. But you said that
you did not know the stage reached
in the Debate on Shri Piloo Mody's
Mntion. Any way, the amendment or
“Counter Motion” could not come
after Shri Mody’'s Motion had  been
negatived.

So at 6.30 P.M., there was no valid-
ly-constituted sitting, for no Motion
for extending the sitting had  been
moved and adopted

I need not say that I am a person
who respects Parliament and its pro-



